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Status cum Progress Report of the Joint Committee in the Matter of Original 

Application No. 278 of 2022; Gram Panchayat of Bhontawali Village Versus 

Union of India & Ors. in compliance to the orders of Hon’ble National Green 

Tribunal dated December 14, 2023. 

 
1. Background and Orders of Hon’ble National Green Tribunal: 

The matter is related to  the grievance of the inhabitants of Bhontawali Village, District 

Sirmour, Himachal Pradesh against the waste disposal facility  located at Kedarpur, Paonta 

Sahib, Distt. Sirmour.  

 

Hon’ble National Green Tribunal vide order dated 14/12/2023 (Annexure-1) observed and 

directed as follows: 

“In view of the factual information provided by the respondents in the replies/reports 

filed, we are of the view that the progress has been extremely slow which is affecting 

the environment and the people adversely. Hence, we constitute a committee 

consisting of Senior Scientist from MoEF Regional Office Chandigarh and a 

nominee from Central Pollution Control Board. The above committee will be 

assisted by the State Pollution Control Board. The committee shall visit the site, 

examine the issues, interact with the relevant affected parties, examine the measures 

taken by the authorities and submit the status report with recommendations” 

2. Status cum Progress Report with regard to Compliance of  the Orders of 

Hon’ble NGT by the Joint Committee: 

The following are the status and progress made by the Joint Committee in compliance 

to the directions of Hon’ble National Green Tribunal in this matter: 

 

i. The Joint Committee was constituted comprising of Dr. Anup Kumar Das, 

Scientist ‘B”, MoEF&CC, Sub Regional Office, Shimla (Regional Office, 

Chandigarh) and Dr. Narender Sharma, Scientist ‘F’, CPCB, Regional 

Directorate, Chandigarh. 

 

ii. The Joint Committee visited the site on January 18, 2024, interacted with the 

affected parties and other stakeholders (Attendance sheet attached as 

Annexure-2) and examined the issues raised by the affected parties. The Joint 

Committee also examined the measures taken by the concerned authorities.  

 

iii. The Joint Committee requested relevant documents from State Pollution 

Control Board, Municipal Council, Paonta Sahib to examine the reasons 
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behind gaps observed during site visit and make recommendations for 

implementation of required remedial measures.  

 

iv. The Regional Officer, HPPCB and his team had assisted the Joint Committee 

during the site visit. He has been requested for his assistance in arranging the 

requisite documents.  

 

v. The Joint Committee shall examine the details on receipt of the required 

documents and submit the conclusive report along with recommendations to 

address the grievances of the affected parties before February 14, 2024 i.e the 

time line given by Hon’ble National Green Tribunal for submission of the 

report within two months from the date of order (14/12/2023) 

 

The above status cum progress  of the Joint Committee is submitted for the consideration 

of Hon’ble National Green Tribunal. The Joint Committee shall abide by further orders 

of Hon’ble National Green Tribunal in this matter. 

       

                                 

(Dr. Anup Kumar Das)     (Dr. Narender Sharma) 

MoEF&CC, Shimla                                                                CPCB, Chandigarh 

 

 

January 29, 2024 
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